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Power Projects 

1. Iddikki. 

2. Kuttiyadi. 

(b) None of the above schemes has 
50 far been approved by the Planning 
Co:nmission. The reports on the first 
three irrigation projects have been 
examined by thc Central Water aad 
Power Commission and a reply to the 
comments of the Central Water and 
Power Commission on these schemes 
is awaited. The project reports in 
respect of the remaining three are 
yet to be received from the State 
Government. The report on the 
Idikki power project is being pre-
pared by the. Central Water and 
Power CommIssion and that on the 
Kuttiyadi power project is under 
their examination. 

Chandrapur Village 

:M68. Shrt Dasaratha Deb: Will the 
Minister of Community Development, 
Panchayati Raj and Cooperation be 
pleased to state: 

(a) whether any representation 
from ,the people of Chandrapur Vil-
lage, Dharmanagar in Tripura has 
been received raising objection to the 
naming of the Panchayat constitu-
ency; and 

(b) if so, the reaction of the Gov-
ernment thereto? 

The Deputy Minister of Community 
Development, Panchayati Raj and 
Cooperation (Shrl B. S. Murthy): (a) 
and (b): A representation was re-
ceived by the Tripura administration 
from a section of the people residing 
in Chandrapur area of Dharamanagar 
village (Revenue Mouza) for estab-
lishing a separate Gaon Sabha for 
them. Under Section 3 of the Uttar 
Pradesh Panchayati Raj Act, IP47, as 
extended to Tripura, a Gaon Sabha 
is to be established for every village 
(revenue Mouza) or group of villages 
<revenue Mouzas). A portion of 
Dharamanagar Mouza comprising .>n1y 
Chandrepur area could not therefore 
'be taken out for the creation of a 
fleparate Gaon Sabha. AccordinalY 

the final statutory notification hu 
been published. 

Kosi Canal 

:M69. Shrt K. N. Tewary: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether it is a fact that his Min-
lstry was approached by Bihar Go,\,-
ernment for the release of foreign ex-
change for the purchase of genarators 
for construction of Kosi Canal struc-
tures; 

(b) if so, the result thereof; 

(c) whether it is also a fact tha't 
the construction of the bridge over 
the head regulators of the Kosi Bar-
rage is held up for want of drawings 
and design from Central Water and 
Power Commission, and the same have 
not been sent to Bihar Government in 
spIte of constant reminders; and 

(d) if so, the reasons therefor? 

The Minister of State in the Minis-
try of Irrigation and Power (Shrl 
AIagesan): (a) Yes. 

(b) Foreign exchange to the extent 
of Rs. 6,66,450[- has already been re-
leased. 

(c) No. 

(d) does not arise. 
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